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ORDER DATED 28 M av. 2008 
Corani: 

bie 'r ustice 1\ Thankappari 	vn11)eT' 0) JJon'he Mr. CR Mohanatr Member i A) 
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The applicant tiles thsOriinaJ pplJcation 

11a eng1nE the maction ot the tesjx dents- in not glv]ng him 

promotionto th.e post ot \i Ice-1 .rill CI-Pa in  consideratio of hs 

senlontv - The applicant h es this app ication while working as 

PGT in flinth under N ovoda:a Vidyajaya Samjtj 
a selected on 

1 989 aiid hj.s scrv 	was confirmed during May, I )9 

The applicant as per order dated 	1298 	nnexure.,J 
\ 	r 

a PGT, Hin . M nndah, Cutack' 	 and he 
was a (iotd-$vjedlist In .1 A. in 10,81 He was aso put. 

charge of Principal at J \ /. Rahikar J)ist. Sth fi-ont22M6.93 
to .19. 1 .9. J and the certificate of' perforniance dt. 16.01 )5 is 

annexed herewith as Annexure_A14, The certificate granted b. 
the Pnncipal on \nnexureAJ5) 	The applicant 

became chgible for promotion to the post of Vice-Prthcjpal in 

May, 2002 and as per the seniority list the applicant had 

represented this mattes-  vide Almexure_A16, However, the 

applicant was not se'ected as Vice-Pn.ncipal as the applicant has 

not achieved the Bench Mark when he anpeai-ed before the 
DPC 	and O.C. JMs Rot oniv good 	H ence this applicant 
approaeluJ ibis Tribu na praytn.g thai "H on 'be Tn bunii be 

grach)usIv pleased to diei the Repondepts t consider the 

applicant thr the pmrnohon to the post fVice-Principal and 

1 



give all financial benefits keepiig par 'with ius immediate 
r 	V 

luniors." The applicant also 	
ci- 

 a direction to consider 

him to the post of \[ice-Principa In the above premises this 

present ai)1 )ç:j()fl is fl16 

2. Counter is ako filed for and on behalf of the 

Respo.ndent where n it iS: stated that though the applicant was 

within the zone of consideration for the post of Vice-Principal 

during 2002 as he has failed to attain the minimum prescribed 

bench mark based on his performance/ACRs reports, the DPC 

constituted for the purpose has not recommended his name for 

p.romoton. Further it is staled in the counter that for the years 

2002, 2004, 2005 also the applicant failed to posses the 

miri.mum bench mark. When the applicant was not found fit 

for promotion to the post of Vice-Principal his case was 

rejected. 

Afier considering the co.n ten.tions raised in the 

.JA and u the Counter affidavi 	h t we ai-e of te view that in the 

premises now filed before this Tnbunal we are not inclined 

to allow this 0. A. arid we are of the view that since the 

applicant has failed to get the minimum bench mark and as the 

DPC has not recoimnended his name it Is not proper or our 

part to give any direction as prayed for in this 0.A. 

Accordingly this 0.A stamis dismissed as merit less, Without 

any order as to cost. 
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